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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRIN‘C!PAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 166/2024
(LLA. No. 308/2024)

IN THE MATTER OF :

PRIYANK BHARTI Vs UTTAR PRADESH & ORS.

.?Nyﬁﬁ

—

ORT ON BEHALF_OF THE DISTRICT MAGISTRATE,
MUZAFFARNAGAR, 251001 UTTAR PRADESH, INDIA IN
COMPLIANCE TO THE ORDER DATED 22.11.2025 PASSED
BY THE HON'BLE NAT!ONAL GREEN TRIBUNAL,
PRINCIPAL _BENCH, NEW DELHI IN ORIGINAL
APPLICATION NO. 166 OF 2024 (I.A. No. 308 OF 2024) IN
THE MATTER OF PRIYANK BHARTI Vs UTTAR PRADESH &

ORS. .

N

1, Umesh Mishra, aged about 52 years S/o Shri M.P.
Mishra, presently posted as District Magistrate, Muzaffarnagar

do hereby solemnly affirm and state on oath as under : %
‘ : y\a

RAHUL SHARMA
NOTA

Dist. Mizaffamage 7 MAR 2025




68

1. That the deponent is working on the above mentioned post and
being authorized officer in the captioned matter and well
conversant with the facts and circumstances of the case and
as such | am well conversant to swear this affidavit. “4@*@

2. That this Hon'ble National Green Tribunal, Principal Bench,
New Delhi (hereinafter referred as Hon'ble Tribunal) vide its
order dated 22.11.2024 in Original Application No. 166 of
2024 (I.A. No. 308 of 2024) in the matter of Priyank Bharti Vs

TR
Uttar Pradesh & Ors. instructed the fo!lowmg - We

o BRI 1. The Tribunal by order dated 01.08.2024 had directed

# ¥ he District Magistrate, JMumffamagar to file an affidavit clearly
‘ e
“’éé‘”‘%\% ntioning the vzllages ﬁom where river Budhi Ganga is fowing in
{ Turl PR ECHSN.
(= 225245 (O
FZ= gt
2 2 Learned Counsel for the State seeks four weeks’ time to file

area the affidavit could not be filed earlier. Prayer is allowed.

oA
Response-

1. For complying of direction passed by Hon'ble NGT in this
matter, the report of Sub-Divisional Magistrate, Tehsil-Jansath,

Muzaffarnagar is attached herewith as Annexure-1.

i
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2. Therefore, the above report on behalf of District Magistrate,

Muzaffarnagar is submitted before this Hon'ble Tribunal for

perusal and kind consideration. ) ‘

ﬁé"@ , },fu'\/
Del;;)b‘nent

VERIFICATION

|, the deponent named above, do hereby verify that the content
of all the paras of this affidavit is true to my knowledge an& true on
the basis of records and as per legal advice. No part of it is false and
nothing material has been concealed. So help me GOD. “@i?ﬁ/
Verified at Muzaffarnagar on /@?ﬁ) day of March, 2025.

Q/S'

Dep‘ nent

() O d
i l"m N A (2}
.,;Auan DGre me today abave..........
e ot

the denons isi'gfe ientited by Shy

.......

RAHUL SHARMA
Distt. gTam WP
19 MAR 2055
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ACTION TAKEN/COMPLIANCE REPORT ON BEHALF OF UPPCB IN
COMPLIANCE TO HON’BLE NATIONAL GREEN TRIBUNAL’S ORDER
DATED 22.11.2024 IN O.A. NO. 166/2024 PRIYANK BHARATI VERSUS
STATE OF UTTAR PRADESH AND ORS.

1.0

BACKGROUND :

In this original application, applicant has raised the issue of
encroachment on Budhi Ganga River in District Muzaffarnagar. It is alleged
that the river's ecological balance has been severely disrupted by
unauthorized agricultural practices and encroachments along its banks and in
catchment area and these activities have led to adverse environmental

impact.

By the Hon’ble National Green Tribunal (NGT), the District Magistrate
(DM) of Muzaffarnagar was directed to file an affidavit specifying the exact
number of villages through which the River Budhi Ganga flows within the
district, in order to ascertain the correct position of the river in Muzaffarnagar

district.

A joint committee, comprising the SDM-Jansath, SDM-Sadar, and
Regional Officer of UPPCB, Muzaffarnagar, was constituted to investigate the
River Budhi Ganga's flow. Their report (dated 03.08.2024) identified 18
villages in Tehsil Jansath, with 3 villages having land situated on the river
zone area. SDM Sadar reported that no village in Tehsil Sadar is covered

under the area/zone of budhi ganga river.

As a tributary of the River Ganga, the River Budhi Ganga's flood plains
must be defined under the Ganga Rejuvenation Order 2016. In compliance to
which the Chief Engineer (Ganga) Irrigation and Water Resources
department, U.P. prepared a report regarding Flood Plain Zone of River Budhi
Ganga, which has already been submitted to Hon'ble Tribunal in this O.A. vide

affidavit of District Magistrate, Muzaffarnagar dated 12.11.2024.
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Order Dated 22.02.2024 passed by Hon’ble National Green Tribunal, New Delhi
Hon'’ble Tribunal on dated 22.11.2024 passed following directions:-

1. The Tribunal by order dated 01.08.2024 had directed the District
Magistrate, Muzaffarnagar to file an affidavit clearly mentioning
the villages from where river Budhi Ganga is flowing in District

Muzaffarnagar.

2. Learned Counsel for the State seeks four weeks’ time to file the
said affidavit by submitting that on account of elections in that

area the affidavit could not be filed earlier. Prayer is allowed.

3. Liston 17.03.2025.

Action Taken Report

In compliance to the above, District Magistrate Muzaffarnagar directed the
concerned SDM to produce all details of land, which is coming under the river. SDM
Jansath vide letter dated 11.03.2025 (Annexure-1) mentioned the villages through
which Budhi Ganga is flowing and the details of the area of villages under the river
and necessary actions being taken for the same. The letter regarding land records

for Gram Firozpur Khaddar, Pargana Bhokarhedi, Tehsil Jansath, mentions that

the area under Budhi Ganga and Solani River in current khatauni is registered as

follows:
- Budhi Ganga: Khasra No. 146M, area 0.543 hectares
- Solani River: Khasra No. 146M, area 0.4310 hectares and 0.5170 hectares
- Total Area: 1.5170 hectares, registered for both rivers

- Reduction in Area: 0.9010 hectares due to agricultural allocation to

farmers
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In Gram Kailashpur Jasmaur, Pargana Bhumma Sambhalhedi, Tehsil

Jansath, the process of Land Consolidation (Chakbandi) is currently underway.
As a result, no land is registered in the name of Budhi Ganga in the 1359F.

According to Jauth Chakbandi Shape-41 and 45, a total area of 14.1670

hectares is registered for the Budhi Ganga River.

However, as per the current Khatauni, a reduction of 1.2580 hectares has been

noted.

In Khasra of 1359 F, in the village Purushottampur Pargana Bhumma

Sambhalheda Tehsil Jansath, no land is mentioned in the name of Budhi Ganga.

In the consolidation(Chakbandi) of holdings sheet 41 and 45, total area 0.624

hectare is registered in the name of wildlife sanctuary Hastinapur.

In the remaining villages Majlispur Taufir, Sikri, Khaikheda, Bhumma,

Jatwada, Kithoda, Kasampur Khola, Lukaddi, Khedi Sarai, Putthi Ibrahimpur,

Sikhreda, Tikola, Tissang, no land is registered in the name of Budhi Ganga in the

revenue records from year 1359 to present and Naula Habibpur is currently not a

revenue village in Tehsil Jansath.

Action is being taken as per the provisions mentioned in Uttar Pradesh
Revenue Code 2006 to convert the land mentioned in the name of Budhi Ganga in
the above mentioned village Ferozepur Khadar Pargana Bhokarheri Tehsil Jansath
to its original status in the revenue records. Consolidation process is currently going
on in village Kailapur Jasmour Pargana Bhumma Sambhalhera, in reference to
which letter has been issued to the Consolidation Officer Jansath and directed to
take action as per rules. The village Purushottampur Pargana Bhumma
Sambhalhera Tehsil Jansath is covered by wildlife sanctuary. The Forest Department

has been informed through correspondence to take action as per rules under Section
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128 of Uttar Pradesh Revenue Code 2006. A report is being prepared for
cancellation of allotment in village Ferozepur Khadar Pargana Bhokarheri and action

is under consideration.

The above report is put up for perusal and necessary action please.

S.No. Name of Officials & Details Signature

1. S.D.M. Jansath, Muzaffarnagar %

2. Regional Officer, UPPCB, Muzaffarnagar
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BRI SUNTATIDHRI SHS, JoIFHIR |
EEIC] Y36 ¢ /TAOEI0—2025 QAT 11.03.2025
IGLE A0 eda M9 foema 98 fReeh & aifud efovo so—166 /2024
Ol YRl 9@ w3 Joulo d ffa Aifes f&Aid 27.02.2024 &

JGUTST & e H |

TAFHIR |

Sged fawe eEfdw SuafeNt Wimwe @ um
WAH—3164 / THOCI0—2024 ool 12112024 D UD DG & UH
AEAT—576 /31070 F0—166 / i AR /2024 76 16.08.2024 T H=H IUE
PR BN P B, 5D AT AT YHOSN0E0 §RT &1 7T H Encroachment
and unautorised Agriculture Practices TG @ /=l & IS 3MOTO G 166 / 2024
& IF=rid Ffa At @ 9§ aEdld s ST 98l T B R ¥
faaRor el AR UG fbar a7 o, RRE JEdid S9ve SAWrTT o 18 Il 8
&I T A0 IS BRT ABRT gIRT 3N0T0 ER—166 /2024 Ui R a1
J0Y0 ARBR T T H B BT HIT fovam a1 2|

S EIRICek) IR IINIY R B S ol B 1 D B ) S A R O M ks s i
PSR Wik 1 HIHweel dedld FES @ 1365%0 & AR W
UIT—146% &%hel 11 draT 16 O (2.418080), RTHH WId gl MBR U 41
45 T8I B | 9FE WA H gEl T SRR AAT-1469 &F%he 0543 9 Al T
W ACT—146H &bl 0.431080, WHRT H&I—146¥ &AGE 0517080 Fol I
fodT Yhar 1.517080 Sl WM g WA T & A Hfhd B, D oA &b
0.901080 ¥ Ml &I HM affae fHd T & HROT &heT § B g3 2|

T DT} STHAR TR AT GRSl dedlel SIS aaa § Tehee)
gfparei= &, fSrad 1350%0 # & WM B AW W B 4 3ifpd 9 g1 W
qheal BN 41 T 45 H WA AT 822 &0 0471080, 830 &FHol 0.1540%0,
836 &Fthol 0.850020, 849 &AW 0205080, 852 &FIhl 7.652080, 855 &IAWhcl
2305080, 858 &GSl 2.325080, 907 &AWl 0205080 ol 8 fbd &b
14.167080 gl T &l & | I Wl & IR WX AT 849 &0  0.2050,

@852,/7 &0 0250080, 858 &0 0.001080, 907 &0 0.205080, 858 /5 &0 -
0184080, 858,/1,2 &0 0502080, 852 /8 &0 0.600020, 8529 &0 0.415020, 8529

80 0410080, 855/2 &0 0.615080, 852 /6 &0 0.640080, 852H &0 0.415020,
8529 &0 0.4100T0, 855 &0 0.6150, 852 &0 0.415080, 8559 &10.415020, 852 /2
#0 1.024020, 858/4 &0 0973080, 822 &0 0205080, 852 &0  0.8190%0,
852,/5 &0 0.819080, 852/3 &0 0.615080, 830 /3 &0 0.154020, 855/4 &0
0420080, 836/1 &0 0819020, 858 /3 &0 0564080 el 26 fba &0 12.

=

s
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12:909080 &bl 3ffdhd ¥ AT WHINT WA 822 810 0266020, 836 SEBE o0.
031080 T 858 &FAHA 0. 101080 fARHIT WRBR BT amdfed o T |
AT AT 855 &0 0. 040080 HAwd DI AT TAT| WER  HET 852 S0
0410080 WIell I foAT TAT| WERT AT 852 &0 0. 410080 QUD] D
T BN srded fear AT g 5 fha &AB 1. 258080 SFHE H B gT
=

AT QRYTCTHYR IRATT AT FRITEST T8l SRS & 9§ 13500 & ey
# qE T D A DS i T 8| AT T AMHR UH 41 T 45 F @Ry
T 111 &0 056380, 112%a1 0051080 T 115 &0 0.010020 (@ = o
R WS 111, 112, 115 G 80 062480 IU g FER ERAR
I 3Mfed 7 )
g, JHESl, WSl WY, S SHRAR, Riaver, fewten, RET § 135050
T T B AGRd AWerd F PR g T D AW B G sifed T 2 wd
TG FHEYR qIH 3 TE SIS § BIS IoRd TTH 78 2 |

WWWWWWWW*#@W%
WW@ﬁmmﬁ%WﬁWﬁﬁﬁﬁﬂﬁgﬂwm
RIGIRT 2T 2006 § Seoiffad WA=l & ER HRIAE @ o7 <& 2 qour a
BATR SRR URTAT G TIeles] aaa & ahad) gfbarel § 89 @ @or
FagaR Bl &g THed e Swe B g9 g o PR o Rar
T B AT U YHUIHYR TR AT RIS ST Teiiel SRS 979 WG QRaRoT
ﬁw@aﬁ%wmﬁwﬁwwﬁwmz}gw
B QT T | UM ARINR WreR I aves § siided RREAeRe @)
PIIATE! =Y AT FHRIB Feley GoeeR P e TR JoRT R 9
HIRT 2006 BT IR—128 o S FRET b9 oM 8q e JaR o) UG 957 o
Wl B
Hel-Th—Jelier |

- S
———‘c’_f'-‘_—-,:—-? ’LQK ”.5.7,5
SUNTATEGN SIHs,
JOTFHRR |

HTFH |




